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In exsrcise of the DOWE
295 of tha Income-tax 4ct, 196]
Central Board of Direat Taxes i
rules further to anend the Ired

(1) These rules may be

1. C
(Fourth Amendment) Rules, 1975,
o (2) They shell come intg
of Octabsr, 1975,

D -In rule 112 of the Incom

(hereingfter referred to gz tho

(a) for sub-rules (2).3
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c-tax RBules, 1962
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lon (1) of section 139
s1oner shgll be in Form

bLlon under subagection
a Commissicner
158,
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shall be in writing

Napturse of the officaer
Uthorisation and shalil
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(3)

()

ANY person in charge
building, place, vess

L A 7 : #
aircraft authorised to he se@grched

shall, on demsng by the officer
atuthorised to exsrelike the powers

oI search ang selizure under- section
132 (hérsinafter referred to gg *§f+
the authoriseq officer) andg on . -
production of the authority, alloy him
free ingress therste and afford a11
r2asonable fgeilities for & search
therein,n; '

Ly

1.

Sub-rule (44) and sub-ryle (4B)
shall, respectively, be re-numberegd
as suberule (4B) and sub-rule (4¢)
aitd before sub-ryule (4B) as so
renumbered, the following sub-ryle
shall be inserted, Namely »a

"(44) If ingress into any vessel,
vehicle or alreraft authorised
to be searched cannot be obtained
becguse suen Vessel, vahicle or
alreraft ig moving or for any othern
Tegson, 1t chall be lawful for the
authorised off icer with guch P
assistance of police officers or
of officers of the Contral
Government, or of both, as may be
revuired, to stop any such vessel or
‘vehicle cr, in the cgse of an gir-
cralt, compel it to stop or land,
and search gny part of the vegsel,
venicls or alreraft; and- in orger
to effsct an entrsnce into such
véssel, vehicle or alreraft,
td’ break cpen any outer or lnner
door or window of any such vessel,
vehicle or aireraft, whether
that of the person to be searched
or of any other person, if agfter
fotification of his authority and
PRIPOse and demand of admittance duly
mgde, he caninot otherwigs obtging
admnitignees

Provided that if ary such vessel,
vehicle or airverafi ig occupied by
a woman, whe according fto custom



~ does not gppeal in publlie, the
suthorised offjcer shgll, before
‘entering such Yessel, vehicle or
aireraft, give|notice to such woman
that she is at|liberty to withdraw
and shall affofd her every reasonable
faeility for withdrawing.'

“(c) in sub-rule (4B) as so repnumbered for the words
"huilding or place”, the yords "building,
place, vessel, vehicle orjaircralt® shall be
substituteds

(@) for sub-rules (5) and (6) the following
sub-rules shall be substifubed, namely :-

M(5) Any person referred po in clzuse (iia)
of sub-section (1) of section 132 may be
gsearched by the guthprised officer with
such sssistance as hp may consider
necessary.: If such person is a woman,
the search shall be fpade by agnother woman
with a stiict regard] to decency.

(6) Before making a seargh, the authorised
officer shall,~. :

(a) where a buildingf or place is %o be
searched, call upon two or more
respectable inhgbitants of the
locality in whigh the building or
place to be segdched is situabe, and

(b) where a vassel, wehicle or aireraft
is to be searchdd, call upcn any itwo
“or more raspscigble persons,

%o atbtend and witneds the search and may

issue an order in wiiting fto thom or any

vi them so tc do.";

(e) for sub-rules (8) and (9y), the following
7 sub-ruleg shall be substitubted, namely :-
n(8) The. occupant of the building, place,

vessei, vehicle or gireraft searched,
ineluding the persoll in charge of such
vegsel, vehicle or gircraft, or some
person on his behalfl, shall be permitted
to attend during thi search gnd a copy
of the 1list prepared under sub-rule

-o/-'
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(7) shall be deliverad to such occupant
Or person. A copy thersof shszll be
forwarded to the Commissioner and,

whaera the guthorisztion has been

issued by any off icer other than the X
Commissioner, alsc to that offigcer,

(9)  Where any person ig searched under
clause (iig) of subesection (1) of
section 132, » list of 211 things taken
possession of ‘shall be prepared and a
copy thereof shall be delivered to such
- person, A copy-thercof shgll be
forwarded to the Commissioner and,
where the aguthorisation has been issued
by ahy officer other than the Commissioner,
also %o that officer,n;

(f) in sub-rule (10),- -

(1) for the words "the occupant of
the building or place searchedr,
the words "the occupant of the .
building, glace, vessel, vehicle or
aircraft, Including the person in
charge of such vessel, vehicle or
alrceraft, searched" shall be substi-
tuted; C

(i1) for thse words, brackets and figure

"and also~to the Director of Inspection -

where the authorisstion under sub-
rule (2) has been issued by himv, the
words Mand where the suthorisation
has been issued by any officer

othsr than the Commissioner, also

to that officert shall be substituted;

{g) for sub-rule (14), the following sub-rule
shall be substitu%edg ngmely -

%(14) The Income-tax Officer to whom the
books of account or cther documents or
zssetls have bheen handed over under
sub-sactlon (24) of section 132 shall
have all the powers conferred on the
authorised officer under sub-rules
(11) and (13).',



3. Tn rule 1124 of the prigeipal rules, in
sub-rule (1), for thre words "shall within fifteen
days of the seizure®, the words, brackets, figures

sod letter Mshall, within fiftben days of the seizure,
and in g case where the assetslare handed over to

him by the authorised officer pnder sub-section (24)
of section 132, within fifteendays from the date _
or. which such zssets are handefl over to himg" shall
be subgtituted. -

4, Tn rule 112¢ of the principal rules, for the
word, figures and letter ngecfion 132A"%, the word,
figures and letter "section 132BY shall be substi-
tuted, '

5. After rule 112C of the principal rules, the
following rule shzll be inserged, namely :-

112D, Recuisition of pooks of account, etg.-

(1) The suthorisation inder sub-section (1)
of section 1324 by the Directpr of Inspection or the
commissioner shall be in Forn Mo, 45C, shall 'be in
writing under the silgnature df the officer issuing
the suthorisation and shall Hear his seal.

S (2y The officer suthotised to make a'requisition”'
under sub-section (1) of secpion 15324 (hereinafter’
referred to as ths reguisitigning officer) shall make

the regquigitlon in writing ©p the officer or authority
referved to in clause (a) oF clause (b) or, as the

case may be, clause (C) of the said sub-section (herein-
after referred to as the delfivering ofilcer oF guthority)
ealling upoti the delivering Lfiicer oy guth-rity to
delivaer the books of accounls other documents or

assets specified in the reqyisition to him. The
reguisition shall be seconmpdgaled by a copy of the

. suthorisation in Form No. 490, A copy of the
reguisition; slong with s edpy of the authorisation

in Form No. 45C, shsll be f¢ryarded to the person
referred to in cleuse (&) oF clauge (b) or, as the

case may be, clause (c} of lub-section (1) of section
1324

(3) The delivering okficer or authority shall
preparse 1iet of the beoks| of sccount or sther
documents gelivered to the fregquisiticning off icer,
‘mefore effecting delivery of any bullion, jewellery
or otiner vglugble article dr thing, the delivering
officer or authority shall |place of cguse to be
placed such bulilon, jewel}ery, agrticle or thing in a
package or packages which fhall be listed with details

{3

b O
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(1i1i) in item (a); for the words "to enter ,
and search the s aig premises", the word s+
"To enter and search” the sald buildingfir ik
place/vessel/vehicle/aircraft“ shall bel -
substituteds |

w

(iv) itemg (b), (c); (d);. (e), (f) and (g)
"~ shall respectively ba re-lettereq as
ltems (e), (d), (e)y (£), (g) ang (h)
and before item (c) as so re-lettered, the
following iten shall be inserted, namaly ».

"(b) to search any person who has got out
o, or is gboubt to get into, or is in
the building/place/vessel/vehicle/
aircraft if you hgve reason to
suspect that such person has secreted
about his person any such books of
account, other documents, money
bullion, Jewellery, or other-vaiuable_
crticle or things s

(Vj €63 at the end of the Formf&?he words

"Director of Inspection ", the
Commlssioner of Tncome=tax C-

following shall be substituted,
ngmwely -

"Director of Inspection

CommlssioneT ol Income-tax

Deputy pDirfscior of Inspection

Inspecting AssTstant Commissloner
: of Tncome-tgxys
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In rule 1124 of .the principal rules, in

sub=-rule (1), for the words "phall within fiffteen
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commissioner shall be in FoI
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dalivzer the books of '
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of such bullion, jewellery, article or thing placed
therein, HEvery such package shall bear q-n identificgtion
mark and seal of the requisitioning officer or of any

. other income-tax authority not below %the rank of &
Income-tax Officer on behelf of the requisitioning e

. officer, and also of the delivering officer or authgfity.
The person referred to:in clause (a) or clause -(b) or,
as the case may be, clause (e¢) of sub~section (1)

*of section 1324 or any other person on hig behglf
shall also be permitted to place his seal on the said
package or packages. A copy of the list prepared shagll
be delivered to such person and a copy thereof shall glso
be forwarded by the delivering officer %to the.Commi-
ssioner and glso to the Director of Inspection where
the authorisation under sub-rule-{1) has been issued.
Dy him.

(4) The provisions of subw-rules. (11) to (14)
{both inclusive) of rule 112 and of rule 1124, rule 112B

- and rule.-112C shall, so far may be, apply as 1I the
books of account, other documenits and assetbs

- delivered to the requisitioning officer under - - -
section 1324 had been meized- under sub-section (1)

-of section 132 by the requisitioning officer from the *_
custody of the person referred to in clause (g) or ?;
clause (b) or, as the case may be, clanse—{e)-of sube.—
section (1) of -the sald section and as if for the words
fthe authorised officer" opeecurring in gny ofthe sfore-~ -
said sub-rules and rules, the word.itthe_requisitioning

offjicer™ ware substituled.",.

6., In appendix IT to the principal rules, -
(a)..in Form No., 35,

(1) for the item "¢,I.R,No.', the item
N"parmanent Account Number™ shall be
substituted;

date of service of the intimgtion
of the order zppealed againstm, the
following item shall be incerted, |
‘nagrely s-
r
Where the appesl relates to an
assessment uncer section 144 gnd
all gpplicgtion has been made under
secition 146, - '

o Contd.,

(11) after the item #In any other case, the
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(a) the date of application
(b} where an order|has bezn passed on
the applicatioh, the date of
service of such order on the
appellant,

(1ii) after the item, "Secfion and clause
, of the Income-tgx Act, 1961 unger

which the appeal is Hreferredn, the
following items shalll be ingerted,

Nnamely 3=

Mihere a return has been filed by the
appellant for the asspssment year
in connection with whlich the appeal
is preferred, whether| tax due on
the income returned hps been paid in
full, (If the answer fis .in the

- affirmative, give dethiils of date of

- payment and amount pald,)

Where no return Nas béon riled by The
appellant for the assissment year in
connection with which|the appeal is
preferred, whether sn|amount aqugl

to the amount of advancs tax payable
by him during the findncigl year
lmmediately prece”ing [such

assessmant year has bden paid,

(If the answer is in the af firmative,
give detgils of date off payment g,
amount paid,)

(b) in Form No, 45, .

(1) for the words "which|has not been
disclosed", the word§ ™which has not
been, or would no: b 3 disclosedn
"shall be substituted

(11) for the words and brickets "found
at. nnnnn N ML IR R
(specify particulars jof the building
or placej",
ths words and brackeis "found in sesccnsns
(specify particulars pf the building/
place/vessel/vehicle/airoraft)" shall -
be subdstituted; _
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(i1i) in item (a), for the words "to enter
and search the said premises", the worﬂg}’ﬁ
"to enter and search. the said building/
place/vessel/vshicle/aireraf 4 shgll be
substituted; '

(1v) items (D), (c), (d), (e), (£) and (g)
" shall respectively %e re-lettered as
items (e), (d), (e), (), (g} and (h)
and before item (c) as so re-lettered, the
following item shagll be inssrted, namely :-

"(b) to search any person who has got out
of, or is about to get into, or is in
the building/place/vessel/vehicle/
airergft il you have reason to
suspaect that such person has secreted
about his person gny such books of
gecount, other documents, money
bullion, jewellery, or other vaiuable_
crticle or thinggm; -

LV) €83 at the end of the Form,fz{he words

"Director of Inspection 'ty the
Commlssioner of Income-Tax Lo

'following shall be substituted,
ngmely s

"pirector of Tnspection

Commissioner of Tncome-tax

Deputy pirsctor of Inspecction

Inspecting Assistant CommIssioner
: cf Tncome-taxis
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(c) ier”'FarJ N0e45, the following Fornagl shall be
ingerged, ndmely,.- -

1 . PR NO. 454
" _{See rule 112(2)(v)/

Warrant_of authorisation vncder ths
woviso +o sub—seo+1on (4) of section
132 of the Incorn X 198 )

J

.Th._D..autz_.l_x_C’r . m__ln.s;_ | )
M.u&u.na.&

S aslstant Co“mjsvjo ol lhcoma-tax,
The Assistant Director of lgspac+igg, -
The Inp mewtss OLL1Cers _

.......

Wﬁereqs information has been lazid [efors me and on
Hie nonSlacr(+1op +he¢eo¢ T 1ave Treason £o telieve fhgt =
5 7 -

a swmmong wnder sub-section (3) of|seciion 37 of the

Irddfan lacome-%ax Acty 1922, or under subpsection (1) of
secsion 151 of the Income-+ax hct, 1961, br = no+*icé unde?
sub=~scction (4) of secfion 22 of +ﬂe fnq*an J“’““e~+aX ACE
1922, or vncer sub-section (1) of secticn|l:iZ of fhe” Income—
tax 4Lcth, 1961, was issued by the Inspectihg ASS¢S+ﬁPt
comnissioner of Inceme=+gx/Income—+ax OF T CeTs . .veavsesatO
-vaa..-.a..a.(naﬂe of” g person) QH*O-.:nooocoot.(da-G)

1O produce, or catise 0 Le Proaucea5 oolf of account or
Co=ier docitientssvecified in the relevant|susanons or notlce
and e s omlbted or Tuiled o produce of calise o be proe
Cuved, such Looks of account, or other docnents as recuired
LY SUCH SumLong or notices . '

. a_mmmons under sub~sevhion (1) of peckion 37 of the

_'Infic_r’. [ocome~+ax e+, 19282, or iinder subdsection (1) of
tlon 131 of +he IuﬂOﬁ -+tax ict, 1981, pr a noticé unde?

-svp-sccﬁJJp (fJ of seckion 22 of +hc Iﬁdldn I1CUem g X ach,y
1922, of unier sub-section (L) of secﬁ;mn_léﬁ of the
CIncwmoston Loty 1961, has Leen dissucd vy fhe Insvecting
AsnLshard Gomlselonsr of Income~*ax  /fhe Incoméwtsx:
Oficerscvsancsonan TO enssoeanwossnnssncaekmlle 0f Hhe
 person) Oflessesccassssscacsase(date) To ppuduce, or cause
Sools O acocown® o o*heridscunents speci-
will nok
T zcoount
or notilces

4]

{.-
5
gt

gvgnt, BUmICns oF n.tilcg gng g
wive fo be produced, suvch Loofs
recrired by gsuch sSuriions

cm::»U

T
¥
T
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- Af a summons under s-L-sec+1on (1) of section

37 of =he Indian Ificowe—+ax LcE, 1822, or uncer sub-
ssction (1) of section 131 of the Tncomesiax ict s ¢gol,
or p no+ice under sul-sectlon {4) of section 22 of +he
Indian” Teone=+axX 4ty 1928, or undér sub-section (1) ~
of sectlon 142 of the Incone=-taX {ct, 961, i1s issued to
......;,.......,n.(name of +he personf o produce, or
CEuUSe w0 L& jroducedy tooks of account or othc documents
whiech will Te uzeful for, or rélevant to, proceedings
uncer *ie Indian Incone-+ax Lct, 1922, or under +he
Income-"2x 4ACt, 1961, he would no% proauce, or causé to
be produced, such ooohb of account or other docusents as
required Ly such summons or notice;

_ Sarvashri/Shri/Shrimatisecesesesvrcasnsesalie/ls
~1in possession of any money, bullion, jewellery or other
valvalble articlé or tihing and such IONSY 4 DULllOn,
jewellery. or other valuable ar+icle or Jylng represents
eﬂ *er wholly or partly income or property wWaich has not
gen or warld fiot be disclosed £O0r the purpdses of ths
,Imdlan InCOJe-ﬁax Act, 1922, or tae Income=+ax Let, 1961l

iand-whereas I heve reason to suspect +ha+t such
booiks of account, other document, noney, ku llon, jewes
liery -or~o*her valugble article cr +~hing have bLeen kept
and are +o se found %ﬁdvu.e..a.........,o...,,(sp601fy
par ~iculars of the building; place, vessel, vehiclé or
alrcrafy), which is within +he a.em of ny Jurisdictiong

Lnd Whereas I have reason o believe +hat any
delay In zetting an aurhorisa+tion under sub-section (1)
of scction 132 from the Cofimissioner heving jurisdickion
over srvas: ——"l/Sflrl,?Shrlma*tla“”u das e hassann SO S OBREE
may be prejucicial to the inhkerests oI hile revenuve;

Yaoio 0 guthorise and reruire FORwssacocaenns

(nane 2f the Depu sy _Director of llﬂoﬂcﬁmon of of the
Insnecting Assictant Commissionzr of Inconme-tax or of
e ;3:Ls.ﬂﬂf Dl;ec+or of Insoecflaq or the Iwgoue- +ax
Officer) =

() *0 entar =nd sesrch +he sald building, pls ce,
vessel, vehicle or zircrafty ~ .

(n) o seatch any berson wiao has g£oh out ofy or is
about to get into, or fs in, fhe building/place/
vegael/vehicle/sircerefH, 1T wou hove reason 10
suspect that sucl: person has secreted abouk his
verson any such bools of account, otier documents,
noney, cullion, jewellery or o+her valuable arti-

cle or *hings



(c) s DPlace Tdents 5,
Of accornt and v
the cauirse of g 3
congider reglevent +o
proceedings aforesaid
theresof to:e*er with
iden+ification ma rks; N

() to éramlne such books of accopnt 2nd docu-
ments and mele5 ©E-Cause to i nade, coples
Or ex*racts from such hooks of account and
documents ' i

bocits of accouak, docu=
; builion, jewelllkry or ot
lele or thing fowno:as a result
ch and *tgke pos epsion thee of;

(£ *o meke a note or an inventorf of 2y such
noney, ull:on, jevellery or bl r valiathle
article op =hing;

(g %o _convey such lLooks cof accouprt , dOCuN n+s,
Muaey, hallLonj Jewellery or pix

sT+icle or fx ting %o the offic

hing” ¢SS¢SLQH+ COﬁﬂl“blOﬂe¢

any oiner mafeEse——tese suthorit

rani of e Incomé-tox JiTicep empioyed in

%he_ng\M 1on of the Incomen-axi;cﬁ, 19615

T the in%nec-
i IﬂC”Ne-*“X or
o

né )
(1) 5 exorcisé all o+her povars fnd perform all

oﬂ;or_ unc+¢onu wmder seo‘:oh 232 of +he

Tneond=-ta s &Ct, 1961, anc rules relating

"",.he'tj% -]',O.”_ _

(S ' Conml sSioner of Incouewtan
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(c) h books of
- : tie
WFas ¥ o ider Polem
ek ko or ugerlul for o occeszg‘ unpeer e
Incian Incoie~+ax _atly 1922 of wncer =He~
Income~tax Iot s 1961 and o wfle g list thefeof
ﬁoqsi-er wil 1de?tlculafShOf bie 1dentification
upe sy ; ' ) )
anine such LooZs i and documents

e3 or causg o el copies or
5 from Bteh bool Ceoun gne docu~
(¢) =o m179 any &hai Zuous_o?'ég*étjé',documenfs,
°opgv, UL11019 Jewellery ov bter wslusble
arricic or iing fowmd as & rTesulty of such
segrch and take possogsion _Hipm of:
- (%) +o meice's no*e or an invenkory of any siicn noney ,
o ouiilﬂn? dchLierv or 0+J{j.uqlLalle ar+1cle
0 - dnge S :
' = - a4,

i

*o convey such boola
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. dqu“en‘*s5

nonay ., tullion, jéwellsmy or otaer Veluable
ar+icl Or T+hing +o +he ofTict of ‘e Inspec-
*ing ASSAHuaﬂ+ CGWMlSS¢JﬂsT 01 Income-+eI Or
1 -“ifp“ﬂ+y no* below|+ho ranl: of the
DTG e g CTicer eZuloved i te.executlion
oF e Incame=+ox Lct, 1SG1s 4nd
(h) +o 9Y0P0¢au all Crher Mmuers 4nd “ﬁﬂférw_all
- SR oer Tunckiofls imder -“"+'“n 135 of the
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Warrant of awtiorisation under sub-sec+idn
(1) of section 1324 of the Incomewiax Lct,
¢19610 - ’ )

] - - = - -

1 Techo _
ner of Jncome~tax,

The Inspecting 4sSistant Commissio
The Assistant Director of Inspsction, ' -
The Income=tax Qfficer.

Seatacvonerasasabeivena

Whereas information has been laid bef re me and on
the consideration thereof, I have reason %0 believe that -
a summons under sub-section (1) of sediicn 37-of the

Indian Income-+3ax 4ct, 1922, or ilinder sub-section (1) of
section 131 of +he Income~taX Lck, 1961, or a notice under
wnder- sub-section (4) of sectlon 22 of +he Indian Income~
Ctex ek, 1922, or under sub-section (1) of section 142 of
the Incone-~tax Ack, 1961, was issued by the Inspecting
sssistant Commissicner of Income-tax/Income-+t-x Offirer
toe.‘.;ooeee.on...‘_.-.“‘_‘r'o_-._‘*_..-.‘.“.w'wfm_ﬁje“{)f
the perfson) Fo produce, Or cause %o be produced, books of
account or ofher documents specifisd in +:e relévant

. stmmons or -motice gnd he has omitted or failed +o produce
or cavse %0 e produced, such books of accoint or other
dectreizss as Tequired by such swmons or notice, and the
galid Loo:ils of account or o+her documents have Leeii *auen .
Into CUSHOLY GV eevesvscesnsssssallame and designation of
the officer or authority); o '

cer tain books of account or otha document:s whicg will he
useful fory or wolevant to, procsedings under +ng Indian
Income~tax Lok, 1222, or under the Incomé~'gx lct, 1961

ha D

have Boen talen Into CUSTOUY OVesccevssasesssssssensanssa
(Moine and designstion of officer or authority) and

EERone)

Sarvasbl']T_/Sl?ri/Sthma’rin Racsse :. do S asP s OTDE EY (Ilame Of “* 1
perzbn} +o wnom a sumnond wnde? subesection (1) of section-
37 of the Indlan Incomé-tax 4ct, 1922, or under sub-seciion -

(1) of section 131 of #he Income-tax Lch, 1961, or a notice
under sub~sectlion (4) of section 22 of the Ipdian Income-

Lax Loty 1922, or wnder submsection (1) of section 142 of
the fncoeme-tax Gty 1961 hws ksen or might bé lssued Ly the
Inspecting 4ssistant Commissioner of Income-+ax/Income=tax



~15-

OJ?J.lCefaioo.o-oy.o.otoqioo-.\"f.n_ll .u.O*;‘ o1
nge or cavse to be produced, such 500k
ote r documents on +heir re+ urr by +he g
autrorifys

would no%, pro-
of account or
ald orficer/

- the assets %aken in+to cus+ody %y
{naine and dcslgna+¢on cf ¥he officer or
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authority/repre~

seit, eisher wholly or “partly income or proper+y wihich has

20% ‘been, or would not have been, disclg
of taoe Indizn Income-+aXx Act, 1922 or £
lg{_‘ﬂ ”ye.......nu.u..-.-n(nar'le ol +j
whose posssssion or control suéh asiets

into custody by the ofricer/authority af

This is to suthorise you.........
cf the Députy Director of Inspection or
Assistant Commissidner of Income-tax or
Direcror of Inapec*lon or the Inc: me-*az
Tequire the said officer or autﬂD”lfy ple
the bools of accoun+, o+her documents or
szide
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E - "
% -
. 1) Directo
crrro Ittt Gommissioner of
Lﬁb-R\OQZF.NO.l42(4A
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Secy., Central Board

L )

e Income-taX Act,
e person) from
nave been taken
oresalds

.....u..-:.(name
*he Inspedting
the Assistgnt
Officer) +o
celiver to you
assets as afarew

Income—téx Lo,
. . . /
)/ 75~1EL/

(O P. EhardUaJ)

of Diréct Taxes.

sed for the purposes



